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Record of Proceedings

The instant petition is filed by Southern Power Distribution Company of Telangana
Limited (TSSPDCL) against the alleged wrongful levy of “relinquishment charges” by
CTUIL. 1A No. 26/IA/2021 is filed by the Petitioner to direct CTUIL not to precipitate the
matter and not to make any further claim for recovery of the relinquishment charges till
the pendency of the present petition.

2. Learned counsel for the Petitioner requested an adjournment in the matter and
sought time to file its response to CTUIL’s submission dated 28.8.2023. He further
requested permission to make additional submissions in the matter.
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3. The Commission acceded to the request of the Petitioner and directed the
Petitioner to file its response to CTUIL’s submission and other submissions on affidavit
by 29.9.2023, with an advance copy to the Respondents.

4. The petition will be listed for final hearing on 20.10.2023.

By order of the Commission
sd/-

(V. Sreenivas)
Joint Chief (Law)
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